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That goes against the tenets of the 
Planning Commission and so they 
naturally objected to it. Some kind 
of understanding was given to the 
Planning Commission that they would 
obey the directions of the Planning 
Commission and so sanction shauld be 
given to them. President's assent was 
then given to that Bill. Otherwise, it 
should not have been passed when 
this Ministry was soon going to col-
lapse. About the debottor and endow-
ment lands, the rulers have seen to it 
in this Bill that they will enjoy their 
lands freely and that these lands will 
not go to the State or the peasant or 
the cultivator. 

My submission is that the long 
chapter of 21 months of misdeeds and 
corruption has ended. When Congress 
was alone it was corruption all alone 
but when they joined together it 
became co-operative exploitation and 
combined corruption and it was sO 
difficult for the people of that State. 
The time has coml' when the new 
democratic forces inside the Congress 
are growing up. There are many 
young men in the Gantantra Parishad 
who will not subscribe to the views 
of these people-their present leaders. 
1 have all respec.t for these young 
men in the Parishad; they are very 
progressive and they want to get rid 
of the leadership. A timl' may come 
when the progressive democratic 
forces inside the Congress can over-
throw the pro-feudal leadership in the 
Congress. I appeal to the youngmen 
of the Parilihad to throw away their 
feudal rulers a18o. Let them come for-
~ ar  and ll't them SN! that I'MI Orisw. 
develops. Orissa has got VLcrt poten-
tial resources it is the richest province 
80 far as the natural resources are 
concerned. The present leadership has 
betraYl'd the interellts of the State for 
these year!!. Now If't the young people 
bring t.ther all the progressive and 
democrati<' forces in the State. Le-t us '0 forward to build a happy Orissa so 
that it may be the richest province and 
an Idf'Bl State In India. 

12.35 hn. 

STATEMENT RE: EXPLOSION IN 
FIRE WORKS FACTORY 

The Deputy ,Minister of WorD, 
Housing and SUpply (Sbri Anil K.. 
Chanda): Sir, with your permission I 
rise to make a statement with regard 
to an explosion which occurred in a 
fire works factory in 24 Parganas. 
West Bengal. The explosion occurred 
at 11.55 hours on the 6th March in 
the manufacturing shed of the fire 
works factory of Messrs, Orient Fire 
Works Company at Barasat, District 
24 Parganas, licensed by the depart-
ment of explosives for manufacture. 
possession and sale of 50 lbs. of fire 
works, The establishment has got a 
licence in Form I and the renewal 
application was received in time. 
Four workers were killed, three on 
the spot and the other in the hospital. 
who succumed on the same day. The 
manufacturing shed was totally demo'-
Ushed and the brick walls and corru-
gated iron sheets roof were blown oft 
and splinters were scattered up to a 
distance of about 50 yards. All the 
four people were workers and were 
packing manufactured fire works 
locally known as Todmas in wooden 
cases when the explosion occurred. 
The dying men gave no declaration. 
Information of the explosion was 
received over the phone from the 
Additional Superintendent of Pollee. 
24 Parganas at 15 hours on 6th March. 
1961. Shri S. N. Poddar, Assistant 
Inspector of Explosives, visited the 
spot on the same day at 16.15 houri 
and made site investigations. Samples 
have been collected and are being 
sent to the Offtce of the Inspector of 
Explosives for chemical examination 
by the police. A small iron hamm@!' 
\\'as found in the manufacturing shed 
and the police have !Cealed the map-
. zine and ingredient store and the 
place is guarded. The owner of 
Messrs. Orient Fireworks. Shri S. C. 
Gupta. has got a maJtllzine at 250 
yards from that place li n~  bv the 
Chief lnspf'Ctor for 40,000 lb!!. of t~ 
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works and 50 lbs. gunpowder. Magis-
terial enquiry will be initiated today. 

12.3'7 hrs. 

RESOLUTION RE: PROCLAMATION 
IN RESPECT OF ORISSA-contd. 

8bri Asoka Mehta: Mr. Deputy-
Speaker, when in any State the cons-
tituLional machinery breaks down, I 
think the Parliament should look 
deeply into the matter because in our 
efforts for building up the democratic 
edifice in our country, these lapses and 
breakdowns provide us with the op-
portunity and put upon us the res-
ponsibility oJ trying to find out what 
has gone wrong and why. My in-
terest this morning in intervening in 
this debate is to try to understand 
the . .;e t in ~. I do not come from that 
State nor do I prapose to shower any 
compliments favourably or otherwise 
On one side or the other. From that 
point of v,iew, I have felt that the 
Home Minister, Shri Lal Bahadur 
Shastri, gave us an unsatisfactory re-
port. I haVe gone through the sum· 
mary of the report that the Governor 
of Orissa has sent to the Government 
of India and with your permission, 
yesterday. I had drawn the atten-
tion of the House to the efforts 
that the Governor made there to see 
that the interim Budget or the vote 
On account was put through. Even 
that cotIld not be done because of the 
unfortunate attitude of the two main 
parties. 

But on the other points, the report 
does not throw much light. I would 
beg of the Home Ministf-r to tell us 
a~ to why this had happened and what 
• teps the Government of India propose 
to take to see that this will not hap-
pen. I raise this point for Uu. rea-
BOn. Certain things have happened. 
to which attention was drawn and 
serious comment; offered on a previoua 
occasion. When the coratitutlonal 
machinery broke dawn in the old 
State of Andhra-before the reorp-
nillation of States. the present Andhra 
Pradesh was called .. Andhn-I rP.-

member that I had tried to dra" the 

of Orissa 

attention of the Prime Minister to 
certain policies that had been pursued 
there. I shan return to those com· 
ments of mine in a minute. 

I find that a similar point has been 
made by Dr. Mahatab in a press 
statement or rather in a press inter-
view that he gave in Cut tack on the 
8th Mar('h which has been reported 
in the Amrita Bazar Patrika. The re-
port says that Dr. Mahatab "posed an-
other question ',before the lUgh com· 
mand." I am not posing it before the 
high command. I am posing it be-
fore the Government of India. The 
report ioes on to say: 

"Dr. Mahatab posed another 
question before the high com-
mand whether Congress, as a 
minority party should form Gov-
ernmen t On the basis of recruit-
ment or seduction of memben 
from other pal"ties. Strengthen-
ing of a minority party like that 
would create an atmosphere of 
corruption, as had been experi-
enced in the past and without 
that coalition with another party 
should .be advised to form .table 
Government. Otherwise, fresh 
election was i.nevitable." 

He has mentiont"d, "on the basil of 
recruitment or seduction of members 
from other parties." 1 had at that 
time warnt"d against what I had call 
eel the politics of piracy, and I had 
said that the democratlc let-up wiU 
not prosper in this country if once and 
for all we do not eschew this method. 
YesterdBy, Sbrl Lal Bahadur ShutrJ 
made a pa . .aing reference to that. Bul 
I think thJ.. I. a matter which iN a • 
important 88 the other laue that we 
had raised on an earlier occasion, and 
that II about the financing of elections. 
That was a major i •. Ne. It a unfor-
tunate that we could not calT)' Shrt 
Lal Bahadur Shastri with us comple· 
tely on that question. Here abo, Dr 
Mahatab has ratted some very pertin-
ent questioru. but before I tum to 
them, I would like to know from the 
Home ini t~. n!presentin,c.. ~ 


